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8.3.01 	

On the prayer of learned I I 	 I 	
se1 for the parties case is 1 C 	 de ) 	

adjourned to 9.4.01 for AissiOn, 
for 

 4,01 

ate 	' 	 . 
Mnber 	 Vice-Chairman 

lm 

9.4.2001 	 Heard Mr M. Chanda, learned 

counsel or the applicants. The application 

is admitted. Call 	or the records, 

	

Jtt 	 1 - 	' returnable by 1our weeks.. List- it Lor 

orders on 3.5.01. 

Vice-Chairman 
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3.5.2001 J 	. 
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O.A. 97/2001 

28.5.01 	Present 	The Hon'ble Mr Justice A. 
(irnphal) 	 Agarwal, Chairman 

The 	bi e Mr K • K • Sharma, 
'Administrative Member. 

On application rtaae by Mr A .Deb 

Roy, learned Sr.C.G.S.0 the present O.A. 

is stood over in order to enable, the 

respondents to file written statement. 

* List on 27.6.2001, for order. 

'H 
• 	 _____ 

29.6.01 	' 	Mr. A.Oab Roy, learned counsel for the 

respondents, prays• for ard granted 4 weeks and 
& 

• no more time 	to file written statement, 

The applicant will have 2 weeks ttereaftar t 	. * 

file rejoinder. 

List on 29-6-2001. 

:. 

V  \ c 
• 

Member 	 Vice-Chairman 

mb 
3.901 	 On the rquast of Iir.A.Osb Roy, 1eernd 

Sr.C.G.S.C., 3 we.ks time is allowed to file 

written eteternerit. 

List on 26/9/01 for order. 
- 

'V •Member 

cif- 'mb 

V 	 List on 15/11/01 	to enable the respon- 

dents to Pile written statement. 
V V  

tIttI .. 

Member 	 V i c e-Chai rman 
mb 	 - 

, 

V 	 V 	 V V 

''V 	
ce-Chairman. 	V 

V .K.K.Sharma, Administra- 
' 	Mnber. 

•• 	

P\underie

.Justice D.N.Chowdhury, 

ight) applicants are 

woiU e restdents as Senior 

Teach \application, they 

sough ti\n to grant the pay 

scale 0-9O'Q/- in 

•1 
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O.A.97/2001 

Not.es of the :egistry LDte 

t15.11.Oi 

2-'(/. 

k4r-7  4.-eeJ) 	estt 

/I L/M 

•Orderof the Tribunal 

Present : Mr.Justice D.N.Chowdhury, 
Vice.,Chalrman. 

Mr.K.K.Shrma, Administrative : 
Member. 

Heard Mr.M.Chanda, learz-ied counsel 

for the applicant and also Mr.B.c.pathak, 

learned AdLU. C.G.3.C. for the respondents. 

The 8 (eight) applicants are working 

undr the respondents as Senior Teachers. 

In this pplicatior9 they had sought for 

diretioh to grant he pay scale of 

Rs. 5500-9000/-. for Trained Graduate 

Teachers in terms of pay scale mentioned 
in part IBI of OCS (RP) Rules 1986 as 

sanctioned by Government of India dated 

7.8.1998. Mr.B.C.Pathak, the learned zwombk 
Additional Central Govt. Standing counsel 

brought our attention to the order passed 

by the Competent authority vide order No. 
II.29013/15/99-PF.IV dated 08th JuILe, 2.001 
retsing the Pay structure. A copy of the 

order is placed on record. It seems that the 

applicants were accorded with benefit prayed 

for. There is thus no cause for adjudication. 

The application thus stands dismissed as 

infructious. There shall, however, be no 
order as to costs. 

Member 	. . 	 Vice-Chairman, 

mb 
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IN THE CENTRAL AD['iINISTRATIvE TRIBUNAL 

GUWAHTI BENCH ::: GUWAHATI 

( An Application under Section 19 of the Administrative 

Tribunals Act, 1985 ). 

Title of the Case 	 O.A. NO. 	 J2001, 

Sri Bhuwaneshwar Sing 	
applicants 

& 10 Ors. 

s-Versus - 

Union of India & Ors. 	 Respondents. 

I N D E X 

Particulars Page No. 

Application 1 - 15 

Verification 16 

Copy of Notification (Extract) 22_ 

dated 1 30. 9 .86 

Order 	dated 12.8.1987 

Copy of 	the Circular d.ted  

7 .8.98. 

DGAR letter dated 12.10.98 

Representation dated 29.3.2000 

Judgement and order dated 	15.12.'k'1  

Filed by 

/ 	
Date : 	 ALocate 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of theAdministrative 

Tribunals Act, 1985). 

O.A. No._/2001 

B ETWEEN 

Shri Bhuwaneshwar Singh 

Son of Late R.B.Singh 

12, Assam Rifles, C/c 99 APO 

A.R.Middle School, 

Irnphal, Manipur. 

Shri Chandra Bhadur Chettrj 

Son of Shri B..Chettrj, 

12,- Assam Rifles, C/o 99 APO 

A.R. Middle School, 

Imphal, Manipur. 

Shri Rishi Muni Singh 

Son of Late Munshi Singh 

7, Assam Rifles, C/o 9 •  APO 

V.J.H. School, 

Thoubal, Manipur. 

Shri Devendra Singh Chauhan, 

Son of Shrj S.S. Chauhan 

7 Assam Rifles, C/o 99 APO 

• V.J.H. School, Thoubal 

Manipur. 

Siiri Riawan Raja 

3on of Shafi A Latif, 

17Assarn Rifles, C/99ApO 

Imphal, Manipur. 

a 

Contd 
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6 • Shri Ram Chander Chaubey 

- Son of Late S.N.Chaubey 

3 Assam Rifles, C/o 99 APO 

Junior H.S. School 

Maram.  

7. Smti Neelu 5inha 

Daughter of Late Ramjee 	Pd. Singh 

3 Assam Rifles, C/o 99 APO 

Junior 1-1.5. 	School 

- Mararn 

8, Shni K.N. Sundniyal 

Son of Late M,L. Sundniyal 

3 Assam Rifles, C/o 99 APO 

Junior H.S. School 

Maram, 

9 0  Shri S. Mazurnder, 

Son of Late H.C. Mazumdar 

• 29 Assam Rifles, C/o 99 APO, 

A.R.Middle School, 

Kohima, Nagaland. 

10. Shni V.K.Jha 

S.on  of Late b.K.Jha 

29 Assam Rifles, C/o 99 APO 

A.R.Middle School, 

Kohima, Nagaland. 

• 	 S 	
• 	 110 Md. Akhlaque Hussain, 

on of Md. Tajarnmul Hussain 

• 7 Assam Rifles, C/o 99 APO 

• V.J.H. School, Thoubal, 

Manipur. 	 • 
• . .Applicants 



-3- 

-AND- 	 - 

1. 	Union of India, 

through the Secretary to the 

Government of India, Ministry of 

Home Affairs, New Delhi. 

2.. 	The Director Geera1 of Assam Rifles, 

• 	 . 	Arbuthnath Road,. 

Shillong_793011 

3. 	The Comrnndant, 

12 Assam Rifles 

C/o 99 APO 

4. 	The Commandant, 

7Assani Rifles 

• 	C/o99ApO 

The Commandant, 

17 Assam Rifles, 

c/c 99 APO 

• 	The Commandant, 

3 Assam Rifles, 	- 

C/c 99AP0 

the Commandant, 

29 Assam Rifles 

c/o99APo. • 
. 	

. •... Respondents 

DETAILS OF APPLICATION 

10 	PartIculars of orders against which this applica 

tion is made. 

This application is made praying for a diredtjon 
\\ upon 

 the Respondents to grant the pay scale of Rs.5500_ 
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9000 in the grade of Trained Graduate Teacher (for 

short TGT) in terms 'of pay scale mentione.d in part '' 

of CCS (RP) Rules 1986 in place of existing scale o 

Rs.5000-8000 with effect from 1.1.1996 as sanctioned 

vide G.I. ?IHRD, Department of Education, Circular No. 

V 	F.5-14/97-TJ.T.I dated 7.8.98, in the light of the 

judgement and order passed by this Hon'ble Tribunal 

in O.A. No. 13/99 ( Shri S.J.Kumar Vs. Union of inã.ia 

& Ors). V 	

V 

Jurisdiction of the Tribunal 

• 	The applicants declare that the subject matter 

of the application falls within the jurisdiction of 

V 	
the Hon'ble Tribunal. The applicants are civilian 

• 

V 	employees serving in Asam Rifles and as such fall 

within the jurisdiction of this Hon'ble Tribunal. 

Limitatidn 

The applicants further declare that the applica-

tion is within the limitation prescribed under Section 

'V 

V 

 21 of the Administrative Tribunals Act, 1985. 

Facts of the Case. 	V 

4,1 	That the applicants are citizens of India and 

V 
V 

 as such are entitled to all the rights and privileges 

guaranteed by the Constitution of India. 

4.2 	That the applicants were initially appointed 

under the respondents as Teachers on different dates 

with the pay scales as admissible under the rules then 

existing and were posted at different schools under 

Contd, . . 
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the 4ssam ifles. It is stated that the Director General 

of Assam Rifles has adopted the pay structure of the 

Central Government since its inception. It may be relevant 

to mention here that all the applicants are having the 

B.Ed degree and hence possess the requisite qualification  

of Trained Graduate Teacher. 

	

4.3 	That the applicans are working in different 

apacit3.es under the Director General of Assam Rifles, 

and presently working in different schools under the 

Assam Rifles. All the applicants have got common grievan-

ces, common eQ-8-e of action and nature of reliefs sought 

for are also same and similar and hence having regard to 

the facts and circumstances they intend to prefer this 

application jointly and accordingly pray for permission 

to move this Application before the Hon'ble Tribunal 

in a single aplication under rule 4(5) (a) of the 

Central Administrative (Procedure) Rules, 1987. 

	

4.4 	
That the Government of India, in the year 1986, 

revised the pay scale of the Cntral Government Employees 

pursuant to the recommendation of the 4th Central Pay 

Comrnjssjon 0  Consequently the Government of India, Ministry 

of Finance vide Notification dtd. 13.9.86 approved new 

pay scales for Group B,. C and D Central Government 

employees in pursuance whereof the applicants were p1aced 

in the revised pay scale of Rs, 1400-2600/_. 

	

4.5 	
That the applicants were so placed by the Responderts 

in terms of the Government of Indjas Notification dated 

	

13.9. 	
under item V of the 1st Schedule Part B, since 

Contd... 
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they were found to have been possessing the requisite 

qualificatjons of the Trained Graduate Teacher (TGT) 

and accordingly they were given the revised pay scale 

of Rs.1400_2600/_ w.e.f. 1.1.1986 or the date of joining 

to the post as the case maybe; 

Copy of the Extract dated13Ø.9.86 aforesaid is I 
annexed hereto and marked as Annexurei. 

	

4.6 	That, subsequently, the Govt. of India, Ministry 

of Finaiice granted further revision of pay scale of 

schor teachers and as per order issued under letter 

No. GI, 1HRD, Deptt of Education Circular No. F.5-14/ 

97-u.T.I. dated7.8.1998 granted the revised pay scale 

of Rs.5500_9000 in place of Rs. 1400-2600/- 

	

4.7 	That the applicants were entitled to the said 

revised scale of Rs. 5500-9000/.... But unfortunately, they 

were instead, placed in the lower scale of Rs.5000_8000/_ 

only which is the corresponang scale to the pre-revised 

• scale of Rs. 1400-2600/_ applicable to the Primary School 

Teachers (PST) and not in case of the TGT aartof 

revised 	schedule; Thus being aggrieved by and 

dissatisfied with the non-payment of the entitled revised 

scale of pay, the applicant, in.their individual capacity 

represented to the Concerned respondents for justice but 

of no avail. 

4.8 	That the applicants beg to state that they are 

Trained Graduate Teachers having requisite qual±ficatj05 

so as to be entitled to the scale of Rs,55009000/_ In 

thjs'context it Ifiay be stated that the 4th Central Pay 

) 
	

Contd.., 
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Eommission simplified the pay scale of Teachers and 

left everything for the National Commission on Teachers 

under the Chairmanship of Prof. D.P. Chattopadhyaya. The 

4th Central Pay Commission recommended replacement of 

pay scales and accordingly the pay scale of Trained 

Graduate Teacher was made as Rs.1400-2600/_ in Part B 

of the 1st schedule. It was however made clear that the 

said scale of pay would be extended to those teachers 

only who had the prescribed qualification of graduation 

with degree or diploma in Education etc. It was also 

clarified that the persons who did not possess the 

requisite qualification would be given revised scale 

mentioned in the Part 'A' of that schedule. The applicants 

crave leave of this I-Ion'ble Tribunal to produce and rely 

upon the Revision of Pay Rules of 4th Central Pay 

Commission at the time of hearing. The applicants further 

state that they were given the scale of Rs. 1400-2600/- 

as they possessed the requisite qualification of graduation 

with degree in Education, as such they are entitled to 

revised pcale in terms of Part 'b' of the schedule. 

4,9 	That the applicants beg to state that the recommen- 

dations of the National Commission on Teachers were consi-

dered by the Government of India and implementation of 

new pay structure was ordered vide MHRD letter No. F-5-180/ 

86 dated 12.8.87. This order laid down three tier scales 

for each catagory of teachers on time bound basis in view 

of prorotjonal avenues in teaching profession. These scales 

Were 

Designation Entry Scàe 	
Senior Scale Selection Gr. 
after 12 yrs, Scale after 24 yi- 

I.Primary 	RS.1200...2040 	RS.1400_2600 	RS.164O...29OO, Schooj 
Teacher 
(PST) 
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II.Trajned 	Rs.1400-2600 Rs.1640-2900 Rs.2000-3500 
G raduate 
Teacher 
(TGT) 

III.Post Gradu_ 	Rs.1640-2900 Rs.2000-3500 Rs.22004000 
ate Teacher 
(PGT) 

/ 

I 	 A copy of the order dated 12.8.1987 referred to 

above is annexed hereto and the same is marked as 

Annexure...2. 

4.10 That the applicants state that similarly, recommen-

dations of the 5th Central Pay Commission and after taking 

into consideration the report of National Commission on 

Teachers, the Government of India vide Notification dated 

30. 9. 97 revised the earlier pay scales of teachers in the 
following manner. 

Designation 	Entry scale 	Senior scale Selection scale 

PST 	 Rs.4500_7000 	RS.5000_8000 	Rs.5500_9000 
TGT 	 Rs.5500_9000 

PGT 	 Rs.6500_1O500 

Rs.6500_10500 RS.7500_12000 

Rs.7500...12000 RS.8000_13500 

From above, it would be clear that the minimum scale 

of the applicants 1 i.e 

Rs.5000....8000/_ as given 

letter No. MHRD, Deptt 

U.T.I. dated 7.8.1998, 

be pladed in the scale 

8000/_ 

GT) becomes Rs. 5500-9000, and not 

to them, vide order issued tnder 

of Education Circular No. F.5-14/97... 

as such applicants are entitled to 

of Rs.5500...9000 in stead of 
Rs.5000... 

Contd.. 
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4,11 	It is •stated that after issuance of Govt. of 

India's order by the Ministry of Human Resource and 

Developent, Department of Education under Circular No. 

F.5-14/97-U.T.I. dated 7.8.1998, the Assarn Rifles 

Teacher's including the present applicants approached 

the higher authorities for grant df revised higherpay 

scale in terms of Part '13' of CCs(RP) Rules 1986. In this 
ANKUxurg applicaIt 

connection the representation of the 	ikxN.L1 is 

-s enclosed for persual of the Hon'ble Tribunal which 

was addressed to the Director General of Assam Rifles, 

Shillong vide his letter dated 29.3.2000, wherein the 

applicant has also referred his earlier representation 

submitted on 24.12.98 praying inter alia for grant of 

pay scale in terms of part 'B' of CCS(Rp) Rules 1986 

and also prayed for Placing - him in the pay scale of 

Rs.5500 to Rs. 9000/- and further it was stated that he 

had completed 24 years of service in the same post. It 

is also relevant to mention here that in terms of 

circular dated 7.8.98, the applicant as well as the other 

applicants who have completed 12 years of service are 

entitled to senior scale of pay Rs. 6,500/- - 10,500/- 

as per the aforesaid flotificatjon dated 7.8.98. In this 

connection it is relevant to mention here that all the 

representations which were made by the teachers of the 

Assam Rifles working in different Units and Ranges under 

the DGAR, Assam Rifles for grant of of higher revised 

scale in terms of part 'b' of CcS(Rp) Rules 1986 and 

also under circular dt. 7.8.98 but the said payment for 

grant of higher revised pay scale has been rejected by 

the Ministry of Home Affairs while clarification is 

sought by the DGAR Shillong regarding grant of higher 

ContcL,, 
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revised pay scale to teaching staff of Assarn Rifles 

which was communicated vide DGAR letter No. A/1-A/87/ 

P/264 dated 21.9.98 and the same was again informed 

vide Headquarter's B Range Assam Rifles C/o 99 APO 

letter No. 12012/56/38-/0791 dated 12.10.98 in the 

said letter it is stated that pay scale mentioned in 

Part B of Ccs(Rp) Rules, 1986 is applicable to teachers 

of All Union Territories (except Chandigarh) and 

Central Organisation like Kendriya Vidyalaya Sangathan 

tc. are not applicable to A.R teachers as the same 

has been clarified by the Ministry,  of Home Affairs, It 

was further stated in .th said impugned order that due 

to wrong interpretation/implementation of Govt. Notifi-

cation vide Part 'B' of CCS(Rp) Rules 1e6 and also 
instruction to regularjse such irregularjtje5 by 

effecting recoveries in due course and further instruc-

ted not to forward any application or representation on 

this subject. 

It is stated that no reason has been assigned 

either by the M.H.A. or DGAR in the counicatjon dt. 

21.9.98. The trajnted Graduate Teachers of .Assam Rifles 

are also rendering s'imilar duties and respofljbi1jtie5 

like those teachers of Kendriya Vidyalaya *Sangathan 

and the teachers of Union Terrjtores, Therefore denial 

of revised higher pay scale to the applicants in terms 

of Govt. Notification vide Part 'B' of cos (Rp) Rules 

1986 is violative of Article 14 of the Constitution. it 

is relevant to mention here that the said arbitrary- 

V 

	

	 modifcatjon came up for consideration before this 

Hon'ble Tribunal on a similar issued in the case of 

• 

Contd.,. 
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Assam TRifles Teacher Sri S.Tha Kurnar vide his °riginal 

Application No. 13 of1999. 'However, the Hon'ble Tribunal 

considering the arguments of the parties, decided the 

matter on 15.12.2000 ±x 	xkkx setaside the 

impugned order dated 21.9.1998 therefore the said order 

of DGAR now cannot stand on the way of the.applicant 

for granting higher revised pay scale of Rs. 5,500 - 

9000/- in the case of O.A. 13 of 1999 , It was also, 

directed in the said judgement and ordar dated 15.12.2000 

to the respondents to, grant the pay scale of Rs. 5,500-

9000/- with all consequential benefits. Therefore, the 

case of the present applicants is also squarely covered 

by the following decision of this Hon'ble Tribunal in 

O.A. No. 13 of 1999 dated 15.12.2000. Therefore, the, 

Hon'ble Tribunal be pleased to direct the respondents 

to, extend the benefit of, the judgement and order dated 

15.12.2000 passed in O.A. No. 13 of 1999 i.e. to fit 

the app&icant inthe sale of Rs. 5,500/- - 9000 with 

all consequential benefits as per circular dated 7.8.98 

issued by the Govt. of India, Department of Education. 

Copy of the circular dated 7.8.98, DGAR letter 

dt. 12.10.98, representation dt. 29.3.2000 amd 

judgement & order dt. 15.12.2000 passed in 

O.A. No. .13/99 are enclosed as Annexures3, 

• -n 

4 • 12 , 	That your applicantsbeg to state that the non- 

• 	 extension/non_sanction of appropriate pay scale to the 

applicants as per circular dated' 7.8,1998 is a continuous 

wrong as the applicants incXur±ing financial loss each and 

every day which will also effect the Pensionary benefits 

Contd.. 
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of the applicants on their superannuation and more so 

when the said pay scale granted to the similarly situa-

ted teachers of Kendriya Vidyalaya and Union Territories 

by the Deptt. of Education, Govt. of India, therefore 

the application of the applicants are well within the 

period of limitation. Moreover, the respondents the 

DGAR instructed the Range offices and Unit offices not 

to forward any representation for grant of higher pay 

scale as the same has NOX been xattiejd shuttered following 

the arbitrary decision of the Ministry of Home Affairs. 

In this circumstances,appljcants finding no other 

alternative approaching the Hon'ble Tribunal for 

redressal of their grievances.  

In the facts and circumstances stated above 

in the application, the application is deserves to he 

allowed with costs. 

4.13 	That the issue involved in the instant case 	- 

were earlier dealt in by this Hdn'ble Tribunal vide O.A. 

No. 13/99 and t Hon'ble Tribunal was pleased to dispose 

of the case directing the Resndents to extend the 

benefit of the pay saa1e prayed for to those appjcants 

in terms of item V df the 1st Schedule Part B. 

4.14 	
That this application is filed boriafjde and 

for the ends of justice. 

5. 	GrOunds for relief with lega1provis 

5.1 	
For that the applicants having requjj qualj 

fications, were rightly placed in the Pay scale 

of Trained Graduate Teacher of Rs.14002600/_ 

(Prerevjsed) and therefore are entitled to the 
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corresponding revised scale of TGT Rs.5500000 

in terms of Circular dated 7.8.1998 and also 

in terms of Part 'B' of revised Pay schedule, 

5.2 For that, the placement of the applicants in 

a pay scale lower than the entitled one 

amounts to force labour and the same is Contra- 

ry to the provisions of law. 

5.3 
For that, giving of a pay scale meant for the 

Primary School Teachers to the applicants who 

are Trajnd Graduate Teachers tantamounts to 

thEr demotion in the time scale of pay which 

is grossly unjustified and untenable. 

5.4 
For that the action of the Respondents in 

denying the applicants the approea scale is 

not in conformity with the Governments direc- 

tives reflected in the revised scale and is 

violative of Article 14 of the Constitu ti on .  

5.5 For that 	the case of the applicants is 

squarely covered by the decision of 	thi s  

Hon'ble Tribunal passed in O.A. No. 13/99 

and the applicants are being simularly 
circums 

tanced are entitled to similar benefits. 

5.6 
For that denying the pay scale to the applicants 

in spite of the Department of Education Circular 

dated 7.8,1998 in terms of Part 'B' of CCS(Rp) 

Rules, 	
1986 is arbitrary illegal and unfiar. 

5.7 For that due to non sanc tion of the higher 
scale to the applicants, they are 

getting less salary and It is 
a continuuS wrong. 

$2-~21h4l~m &"' 	57P~g 4 
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6 	Details of Remedies Exhausted : 

That your applicants state that they have no 
COL 

other alterantive and other effcious remedy than to 

file this application. 

7. 	Matter not previously filed or 	ng_with 

court. 

The applicants further declare that they have 

not previously filed any application, writ petition or 

suit regarding the matter in respect of which this 

application has been made, before any  Court or any other 
• 

	

	authority or any ohter Bench of the Tribunal nor any such 

application, writ petition or suit is pending before any 

• 	of them. 

	

8. 	Reliefs sou2ht for 

Under the facts and circumstances of the case, 

the applicants pray for the following reliefs : 

	

8.1 	That the Respondents be directed to place the 

applicants in their entitled revised pay scale 

of Rs.5500_9000/ which is applicable for the 

Trained Graduate Teacher instead of the scale 

of Rs. 5 000-8000/_ w.e.f, the respective dates 

on which they have been placed in the scale of 

Rs.5000_8000 in terms of Part B of revised pay 

Schedule and also in terms of MHA Circular dated 

7.8.1998. 

	

8.2 	
That the Respondents be directed to pay the 

difference of arrear pay and allowances to the 

applicants in the scale of Rs. 5500-9000 with all 
consequential service benefit5 
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8.3 	Costs of the Application. 

8.4 	Any other relief or reliefs to which the 

applicants are deemed to be entitled by the 

Honble Tribunal under the facts and circurns-

tances of the Case. 

The above reliefs are prayed on the grounds 

stated in paragraph 5 of the application and if the 

same are not granted, the applicants would suffer 

• 	irreparable loss and injuri. 

99 	Inteirn reliefs prayed for_: 

curing the pedency of this application the 

applicants pray for the following interim relief : 

9.1 	
That the respondents be directed to pay higher 

r 	
revised scale of Rs, 5500-9000 from the current 

month to the applicants alongwith other allowances 

cprresponding to the said scale pay. 

10. 	
. •. S. S •• • •• 

This application is filed through Advocate 

Details of Indian Posta]. Order. 

• Psta1 Order No. 

J.L. 	 Date of Issue 
 

Issued from 	 : 	Guwahati, 
iv. 	Payable at ' • 	: G.P.O., Guwahati, 

12. 	Details of Enclosures 

As stated in the Index. 

I 



yE R I F I C A T I 0 N 

I, Shri Bhuwaneshwar Singh, son of late R.B. 

Singh, aged about52-years, working as Trained Gradua'te 

Teacher in the A.R. Middle School, 12, Assam Rifles, 

Imphal, MamLpur, do hereby the statemerts and declare 

that the statements made in paragraph i to 4 and 6 to 

12 are true to my knowledge and those made in paragraph 

5 are true to my legal advice and I have not suppressed 

any material facts I have also been authorised to 

sign this verification by the other applicants on behalf 

of them e  

And I sign this verification on this the 
•fL day 

of 	 2001. 

( Jf)  

5ignature 
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Rs. 	 Ps. 
2. SectIon Officer (SGY .775-35-88040-1000 . 	 2000-60-2300-E13-75-3200 

Accountant (SG)1. 	 (Functional Grade requiring promotion as per normal 

Junior Accounts 	. 	

. 	 procedure.) 

,Offlcer (SC) 	 The existing incumbents in the Selection Grade will be 
allowed the revised scale of Rs.2000-600-2300-EB-75-3200 as 
personal to them. 

V. TEACHING STAFF 
Primary School 	330-10-350-EB-380-15-500-EB-I5-560 1200-30-1560-EB40-2040' Those teachers who are 

not in the existing scales 

Trained Graduate . 440-20-500-EB-25-700-EB--25-750 	100-40-1600-50-2300- 	of pay mentioned in Cot.. 

- Teacher/Head 	 . 	 EB-60-2600 	 3 may ige given the revi- 

Master,Primary Schoàl 	 .. 	 sed scales mentioned in 

Post Graduate 	. 550-25-750-EB-30-900 	 1640-60-2600-E13-75-2900 	this Co!. only after ensur- 

Teacher/Head 	. 	
. 	 ing that they have the pre- 

Master,Mlddle 	 . 	 scribed qualifications. (' 
School . 

1 nOSe WflO cc' not  possess 

 PrImary School 530-20-630 1400-40-1600-50-2300-EB- prescribed qualfication.c 
Teacher (SC) . 60-2600 will be given she revised 

5.. TraIned Graduate 740-35-880 ". 	 1.640-60-2600-EB-75-2900 scales mentioned in Part 
Tcacher(SG)/ 	. . 	 . . A of this Schedule, 
Head Master, . which correspond to their 0 

Primary School(SG) existing scales. 
 Post Graduate 775-35-88040-1000 2000-60-2300-EB-75-3200- The Selection Grade scak 

Teacher(SG)/ 100-3500 indicated in this co!wnn 

Head Master, . will be admissible Only IC, 

MiddleSchool(SG) those icachers who are 
 VIce-Principal I 650-30-740-35-810- 2000-60-2300-EB-75- .'cady in the existing 

Head Master EB-35-880-40- 1000. 3200-100-3500 Selection Grade scales 
EB40- 1200 

VI. LABORATORY TECHNICIANS 
Laboratory Assistant:380-12-500-EB-15-560 
(Directorate of Mar- 
keting and Inspection) 	. 	 1400-40-1800-EB-50-2300 
Junior Chemist 	425-15-500-EB-15-560- 
(Directorate of Mar- 20-7Q0 
keting and Inspection) 	 '. .. 

Laboratory Atlendant225-5-260-6-290-EB- 
(Central Revenue 	6-308 
Control Laboratories) 	 . 	 950-20-1150-EB-25-1400 
Laboratory Attendant260-6-326-EB-8-350 

	

• 	(Central Revenue 
Control Laboratories)(SG) 

MOTOR VEHICLE DRIVER 
A)rivers 9tMoto9 	(i) 260-6- 326-LB 8350 	_. 950-20-1150 LB 25 1500 
Veh1clesjlnclutln 	(ii) 260-6290-EB 6-3268 3 A l  66-I 1 

: 	Stallçars. I' 1 	EB-8-390-10-400" ' 

Yin. OTHER CATEGORIES OF STAFF (COOK AND BEARER) 
Cook&ICoo1 Bearers'!. 196-3-.220-EB3-232 	 750-1 2-870-EB- 14-940 

Butlers!Bearers/ 	2. 200-3.2124-232-EB4-240 
Atteudants/Walters, 3. 200--3-206--4-234-EB-4-250 	775- 12-955-EB- 14-1025 

' 	 etc. . 	 . 	 . 4. 210-4-250-EB-5-270 	- 1 
210-4.226-EB-4-250-EB-5-2901- 800-15-101 0.EB-20-1 150 
225-5-260-6-290-EB-6-308 	825.1 5-900-EB-20- 1200 
260-6-326-EB-8-350 	- - 

260-6-290-EB-6-326-8-366-EB- 
8-390-10400 	 950-20-1 150.EB-25-1500 

	

.'.. . 	
9. 290-6-326-8-350-E13-8-390- 10-400 

320-6-326-8--390-10-400 	- 
330-8-370- 10-400-EB- 10-480 1200-30- 1440-ER-30-1 800 

mentioned in column 3 

f: 

The MinistrieslDepartmcnts 
should review the work 

cOntdflt of the posts carry-
ing the scale of Rs225- 

308 so that they are clas-
sjled as carrying either 

oj- 

ri 
•1 I 



fr ' 

.,. 	 202 

• 11,38: We have considered the matter. There has all along been parity between the staff in the 
A&AD and accounts staff of other dcpartmeids, which has been disturbed by restructuring IA&At) 

into two separate cadres viz., audit cadre and accounts and estabti..hment cadre and giving higher pay 
scales to a major portion of staff on the audit side. The. a.idit and accounts functions arc 
complementary to each other and are generally performed in many government offices in an integrated 
manner which is necessary for their effective functioning. The staff in these offices perforni functions 
of internal check and audit suited to the requirements of each organisation which are equally important. 
There is direct recruitment in the scale of Rs.330-560 in all the audit and accounts cadres through 
Staff Selection Commission/Railway Recruitment Boards from amongst univerity graduates. We are 
therefore of the view that there should be broad panty in the pay s ealc' i the staif in IA&AD and other 
accounts organisatious. Accordingly, we recommend that the lost in the pay scale of Rs.425-700 in 
the organised accounts cadres may be given the scale of Rs.140,0-200. In the Railways, this will 
apply to the posts of sub-head in both the ordinary and selection gradcs. We also recommend that this 
should be treated in future as a functional grade requiring promotion as per normal procedure. The 
proposed scale of Rs.2000-3200 of section officer may also be treated as au .jonLrae. With the 
proposed scales, there will be no selection grades for any of the posts. As regards the number of posts 
in the functional scales of Rs. 1400-2600 and Rs.2000-3200, we note that about 53 per cent of the total 
posts of junior/senior auditor and 66 per cent of the total posts of ordinary and selection grade of 
section officer in IA&AD are in the respective higher scales. Goverment may decide the number of 
posts to be placed in the scales of (i) Rs.1400-2600 and (ii) Rs.2000-3200 in the other organised 
accounts cadres taking this factor into consideration. All other accounts posts may be given the scales 
recommended in chapter 8. 

V. Teaching staff 
11.39. There are more than 50,000 teaching staff employed in primary, middle, secondary and 

higher/senior secondary schools run by the ministries of the Government of India and 
Administrations of Union Territories (UT). They are distributed in 21 scales of pay. In UT there are 
about 12,000 primary school teachers (PST), 20,000 trained graduate teachers (TOT) and 6,000 post-
graduate teachers (POT). In addition, there are 784 posts of vice-principal and 460 posts of principal 
of secondary and higher secondary schools. 

11.40. Associations representing teachers in UT have stated that there is considerable stagnation in 
the category of teachers. There is very little opportunity of promotion for teachers. Posts of 
headmaster,, principal and vice-principal are very few. The existing pay scales and the selection 
grades have not provided mubh relief and most of the associations have asked for longer scales and 
annual stagnation increments. 

There are normally 3 levels of entry for teachers viz., primary, secondary and seniorfhigher 
Corresponding to these levels, the recruitment qualifications generally are as follows,- 

• Matriculation or its equivalent with basic training or Diploma in 
education or lyear Teachers training certificate course. 

• Bachelor's degree with degree or diploma in education. 
Master's degree with degree or Diploma in education. 

At present there are no well defined promotion channels and they differ from organisauon Lu 

organisation However, broadly speaking the posts of head master, vice-principal, and principal are 
generally filled by promotion of graduate or post-graduate teachers. In general, there is one selection 
grade available by way of promotion at each level. 

11.42. For the three entry levels of matriculate trained, graduate trained and post-graduate trained 
teachers, the pay scales are Rs.330-560, 440-750 and 550-900. The promotion grades of teachers at 
the levels of head masters, vice-principals and principals have the pay scales of Rs.650-1200, 
Rs.1100-1600 and Rs.1200-1600. These six scales cover about 48,000 teachers out of 50,000 
employed by the central government For these posts we recommend the following scales of pay,- 

PST 	 Rs,1200-2O40 
TGTlHeadmaster 	 Rsd 400-2600 
POT/Vice-Principal 	Rs.1640-2900 
Vice-principal/Headmaster 	Rs.2000-3500 
Principal 	 Rs.3000-4500 

I i 11.41. 

I secondary. 
Primary school teachers 

Graduate or secondary school teacher 
Post-gradeuate or higher/Senior 
secondary school teachers 
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There are more than 2,000 teachers who are in the other scales. It will be desirable to place al1'tachers 
in the above scales if they have the prescribed qualifications. We recommend that those teachers who 
are not in these scales of pay may be given thcsc scales aftef ensuring that they have the prescribed 
qualifications. Those who do not possess these qualifications may be given only the coriesponding 
revised scalds of pay recommended by us in chapter 8. 

H 11.43. The three selection grades for teachers are Rs.530-630, Rs.740-880 and Rs.775-1000 for 
primary school, tained graduate teacher/headmaster, primary school and post-graduate 
teacher/headmaster, niddle school respectively. These are different from the entry scales. It has been 
reported that the national conimissiion on teachers under the chairmanship of Professor D.P.. 
CIaj!2pjdh  to government on the pay structure of 
under consideration. Keeping this in view we have not suggested any changes in their pay scales 
except simplification of the selection grade which we recommend as follows,- 

PST 
	

Rs. 1400-2600 
TOT 
	

Rs. 1640-2900 
POT 
	

Rs.2000-3500 

YL Electronic Data Processing Staff 

11.44. There are about 4000 posts of Electronic Data Processing (EDP) staff in 21 
ministries/departments. They are in 14 pay scales at differenrlvels from Rs.260-400 to Rs.650-960. 
Special pay of Rs.20/- is given with some of these posts. There are a large number of EDP posts at 
different levels in the National Informatics Centre (N IC), Department of Electronics, Registrar General 
of India (Ministry of Home Affairs), Ministry of Defence, Planning Commission and Department of 
Statistics. EDP posts in the Department of Railways have been dealt with in chapter 10. 

11.45. It hasbeen suggested that there should be a regularly constituted service for staff engaged 
on EDP work. While we agree with the suggestion, we think that at this stage of development,, a 
separate cadre of, EDP officers may not be feasible. In fact due to rapid development of 
computerisation in administration, existing employees should be exposed to this discipline so that their 
skills get upgraded for switchover to the new technology of work. However, as a long term policy it 
will be desirable to develop a cadre of experienced employees trained in EDP and other related areas of 
work. We are of the view that the Department of Electonics should examine the matter and suggest 
reorganisation of the existing posts and prescribe uniform pay scales and designations in consultation 
with the Department of Personnel. Until then the pay scales and special pays recommended by us in 
chapters 8 and 24 v'ill apply to these posts. 

VIL Laboratory Technicians 

:j1 	11.46. There are posts of laboratory assistant under the Ministry of Defence in the scale of 
Rs.290-500. These are filled from amongst those who have passed higher secondary/intermediate 

NA 	
with science with ;  some experience. We recommend that these posts may be given the scale of 
Rs. 1200-2040. 

11.47. There is one post of laboratory assistant in the scale of Rs.530-610 (Selection Grade) in 
Chittaranjan Locomotive Works under the Railways, which is filled by promotion from post in the 
scale of Rs.330-530. We recommend that selection grade post may be given the scale of Rs.1400-
2300. 

11.48. There are posts of laboratory assistant in different organisations under the Railways in the 
scale of Rs.290-500. They are filled by those who have passed higher secondary/intermediate 
examination with science and have one year experience. These posts may be given the scale of 
Rs.1200-2040. 

11.49. In the )irectorate of Marketing and Inspection tl 06 are posts of laboratory assistant in the 
scale of Rs.380.-560 and posts of junior chemist in the scale of Rs.425-700. The posts of laboratory 
assistant are generlly filled by direct recruits with degree in chemistry. The posts of junior chemist are 
also filled by direct recruits with post-graduate degree or B.Sc.(Honours) in chemistry with some 
experience. It has been stated by the department that junier chemist and laboratory assistant are treated 
as working chemists and their duties are comparable. They have suggested merger of both grades in 

I 
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• 	255 Introduction.—There are about 50,000 teachers in 
primary, middle, highcr secondary and senior secondary schools run by 
various lJnion Territory Administrations, including the Government of 
the  National Capital Territory of Dclhi, who are covered by our terms 
of rcfcrencc. In addition, teaching staff are also employed in schools 
administered by various ministries and departments of the Gvcrnrncnt 

• 

	

	. . of india; Railways, Defence establishments, central Police Organi?aI ions, 
etc. While details of the posts in these-schools ar&rcadiftvailahk, 

• 	. 	they are mainly coacentrated in the Railways and Defctict establishments. 

• 	 55.256 Present scales of pay.—Teaching Staff iii different cat eiories • 	
of schools are broadly designated as Primary School Teachers, Trained 
Graduate Teachers and Postgraduate Teachers or Lecturers. Resides, post 
of Headmasters, Vice- Principals and Principals als. exist in. different 
schools. The National Commission on Teachers, appointed trndcr the 
Chairmanship of Profwsor D.P. Chattopadhvava, having submit ted its 
report to Government in March, 1985, the Fourth ('l'C had not smlte !TltI) 

the question of ratioqalization of the scales at' tiC teaching staf (Apart 
from rccoi'nmcnding scales of pay in replacement of t lie then exist iii scales 
Of pay, the Commission had suggested only the simplification f the 

• .  Selection Grade. The National Commission on Teachers had recommended 
composite runni rig scale':; of pay for different c:e I!Ot'lCS 01 te;telier:. and. 
other administrative ofhcer.s in the field of ediicatio,m havine, rerard to 
the absence of adequate promotion avenues for these categories. Go":rn-
tilent (lid not, however, accept the recommendation on composite '.cales 
and i list cad Provided I lie following pay St mci the for the t eaclo Es •i tid 

• 	Heads of Educational Institutions:- 

Dcsiinit jim 	 ' 	l;ii ry scale 'Setiim sc.ile I Setcci .411 :a:c 

Primary School Tcacticr ,,, 	.,. 	1,200-2,040 I .1002.6'X)  

Trained Graduate Teiç))cr/HcI(tmastcr, 
Primary Schot 	... 	•,. 	1,400-2iX) I ,Mu-2,900 

Postgraduate Teacncr/tcadmastcr, Middtc 
School 	 . 	•.. 	I ,&tO-2,900 I 20Xi-3,500 	2.2()—xx) 

• Vice .Principaf/Hcadinastcr Secondary  
School 	 •.. 	 ... 	2,000-3,500 2,200-4.000 

Princal 3 	500 

"Teachers, as well as Headmasters and Vice-Principals in different 
&3,types of schools are entitled to be placed, on a time-bound basis,,in the 

rttor Scale on completion of 12 years' service. The Selection Scale is, 
'; 10Wever, restricted to 20 per Cent of the posts in the Senior Scale of 

relevant categories and is admissible after 12 years' service in that 
cCaie 

L 	 • 	 •• 	 •• 1i• 
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506 	SWAMY'S—FIFTH PAY COMMISSION REPORT 

55.157 Summary of demands and suggestions.—A very large number 
of individual teachers and their representatives have suggested, in their 
m(hnoranda submitted to us as well as in the course of their oral evidence, 
that the scales of pay finally approved by the Government are not only 
significantly lower than the equivalent of the composite scales of pay 
recommended by the National Commission on Teachers, but also lower 
in relation to certain posis in Government which were in identical or lower 
scaics of pay prior to January, 1986. This, according to them, has resulted 
in a grave injustice to their commUnity. They have 4  therefore, urged the 
introduction of a composite running scale of pay uing the pay scales 
recommended.by  the National Commission as the basis, J! has been further 
pointed out that, though the National Commission had observed that the 
scale of pay of Postgraduate Teachers should compare favourably with 
that of the Lecturers in colleges in view of the similarities in their basic 
qualifications and also in consideration of the fact that the iormer spent 
an additional year in acquiring a degree in Education. the gap between 
their scales of pay had nevcrthciesc widened over a period of time. Certain 
;ther issues raised by the teachers have been briefly summarized below- 

Whereas school teachers are required to cross an efficiency 
bar after every six years, no such slip'JiatioiI exists in respect 
of college lecturers. 
College lecturers who were already in the Selection Grudcoii 
January 1, 1986 were placed in that grade even after revision 
of their scales of pay, school teachers similarly placed, were. 
on the contrary, only placed in the Snior Scale. As a result. 
they would be eligible to the Selection Grade only in 1998, after 

'a further period of 12 years. 

Disparities also exist between schooi teachers and college 
lccturcrs,in regard to their placement in the Senior Scale and 
Selection Grade. 

(il) Primary Schcol Teachers arc also eligible for promotion as 
Trained Graduate Teachers. Many of them are, however. 
unwilling to accept the functional promotion because they 
would be eligible to be placed in the Senior Scale applicable 
to the Trained Graduate Teachers (which is identical to the 
Selection Scale of Primary School Teachers) only twelve years 
after their promotion as against the much lesser time taken 
in placement in the equivalent ,Selection Scale of Primary 
School Teachers if they decide to continue only in the same 
post. This is an anomalous situation that needs to be rectified. 

55.258 Reasons for non-acceptance of recommendations of National 
Commission on Teachers.—\Ve have been informed by the Ministry of 
Human Resources. Development that the recommendation of the National 
Commission on Teachers on introduction of composite scales of pay for 
all categories of teachers and educational administrators was not accepted 
by Government on the following considerations:- 

.. 

'• 
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(a) The in:'roduction of a single running pay scale—which if self 
was only illustrative—would present considerable difficulties 
iri'actual implementation. 

• 	 (b) It was the view of the Finance Ministry that it would be 
inappropriate to make a departure from the pay Structure 
established on the recommendations of the Fourth CPC. 

There appeared to be no point in having a running scale 
covering all the grades from the primary school tcachcr to the 
higher levels in the school system. 

Teachers placed in a running scale would not have the incentive 
or be adequately motivated to improve their performance ri 
attain higher levels in the school system. 

55.259 Our recommendations on scales of páv.—We have given 
careful consideration to the submissions made before us. We are inclined 
to agree with the views of Government that no special advantages are lileiv 

to acruc by the introduction of composite scales of pay and that such 
a course of action could instead prove counterproductive in th iinti 
analysis. The comparison wit Ii college lecturers is also nt Ic apprupriate 
because remuneration cannot be determined merely on the basis of quali 
catidns to the exclusion of the distinct differences in duties and responsi-
bilities; nor is the cOmparison with certain other posts in (ioverniricrt, 
departments, valid because the higher scales of pay recommended for these 
posts by the Fourth CPC were based on conscious decisions alter iakin 
into account the job content, duties and responsibilities and certain otter 
peculiar features. While the balance of advantage would lie in retainine 
the present three-tier pay structure for the teachers, we are nevertheless 
of the view that the scales of pay of the teaching fraternity riced to H 
iniproved. After taking into account the composite scales of pay suggested 
by the National Commission on Teachers and other relevant factors a 
well as the rationalized pay St ruct ure proposed by its in tcneral, v. c 
recommend that teachers in schools and heads of educationa! institutions 
may be provided the replacement scales corresponding to the scales 01 
indicated in the following table:- 

- 	 Designation Grade III Grade II (;rcti 	I. 

Rs. Rs. s. 

Primary School Teacher 	... 	 ... I .400.2.iOO t .600-2,660 I 
Trained 	Graduate 	Teacher/Headmaster, 
Primary SchodF... 	.., 	... 1,640-2,900 2,000-3,500 2,500-4,000. 
Postgradua 	Teacher/Headmaster, 	Middle 
School 	,,, 	 ,,• 	

... 

VicePrincipal/Headmaster, 
2,000-3,500 2,S004,000 2,200.4.000 

Secondary School 2,500-4,000 2,200-4,0(X) 
flflCipal 	... 	 ..: • 3,000-4,500 

55.260 Residency period for promotion to higher grades.—In modifi-
-• cation of the present provisions relating to the placement of different 

79 
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COPY Of Ministry of Human 1esource Development 
( Deptt. 

of Education letter No. F.5.180/86-UTI dated 12 Aug 87. 

Subject : Revision ol--Pa  y scales of School ,  Teachers. 

I am directed to say that the Nation Commission on 

Tea there an der the Chairman ship 0 f Pro £ J) .P • Chat t opa dhyaya 

has made various recommendations concerning pay and service 

conditione of teachers at School level. Pending Govt's 

decisjon on the report of National Commission on Teachers, 

Hthe Fourth Central Pay Commission only recommended the replace 
- 

ment scales for the school teachers. Accordingly, these pay 

scale were implemented vide Ministry of Finance (Deptt. of 

xpenditure )'s Notification No • P.1591 0-10/86 dated 13th 

september 1986 and 22nd September 1986, Subsequently it was 

clarified that the revised scales of pay for different grades 

(6f teachers are based only on the recommendations of the Fourth 

entral Pay Commission that decision on the recommendations of 

ation Commission on Teachers-I is yet to be taken and that it 

jould be done as soon as Possible. 

2. 	In partial modification of Finance Ministry's Notifi- 

dtioris No. P.15(1 )-I0/86 dated 13th September 1986 and 22nd - 

September, 1986 by which replacement scales were given to school 

teachers, it has now been decided that the revised Pay scales 

o f  school teachers in all Union Territories (except Ohandigarh 

ircluding Govt. aided schools and organisations like Kendriya 
Vdyalaya Sangathan and Oentral Tibetan School Administration etc. 

will be as under 

C&2of3choo1each 	 ysed_Payscales. )/ (a) Primary School Teachers 	Re. 1 2 00 3 0_1380__156o_4o 
-1800-EB-40_200/_ 

ku ~  Senior Scales kafter 12 	Rs.1400-401600_50_1650__50_ 
Years 	 1950-B-50-2250_50.2300.6O2600/. 



, ; •) 

Selection grade (after 12 years 
in Senior scales and attainment 
of qualification,s laid doa for 
TGT. 

J (b) Trained Graduate Teachers 
Head masters of Primary 
Schools 

Senior scales (after 12 
years) 

Selection scale (after 12 
years in Senior scales and 

attainment of qualifjca'tjo5 
laid doi for PGT5) 

Post Graduate Teachers/Head 

Masters of Middle School 

'C-' 

Re .164 0-60-2000-.EB -60-2360-LB - 
6 0-2600-75 ..275031B -75-29  00/-

RS.14 00 40-16001650_LB_50_ 
1 95 0-LB -5 0-225 0- LB -5 0-23 00-
60-2600/- 

R s .1640-6 0-2 000-EB -6O-236 0-LB - 
6 0-26 00-75 -275 0-j13 -75-2900/-

Re .20006 023 00-75 -2375-BB -75 - 
2825-LB -75-32 00-1 0033 OO-EB - 
100-3500/- 

Re .164 0-60-2000-'EB-6036 0- 

LB -60-2600-752750 -75 -29 00/- 

(c) 

44 Senior Scale (after 12 years) Re . 2 OOO-6O-23OO-75-23Th 	75 - 
2825-LB -75 -3200-1 OO-33 0OB - 
10O-3500/ 

Selection scale (after 
years in. Senior Scale) 

(d) Vide Principal/Head Master 	Rs.2OOO-6O-2300-75-2375LB..75_ 
of Secondary School, 	2825-]B-75-3200-100-3300_B_ 

100-3500/- 

Senior Scale (After 12 years) Rs.22 00-75-2550-EB-2800-1 00 
3200-LB -1 00-3800-LB-1  004 000/-

It has also been decided to grant Teaching A ilowance © Re .1 00/ 
0 

]p.m. to Primary School teachers, Headmastere of Primary School, 

aining Graduate Teachers, Headmasters of Middle School andos 

aduate Teachers. Special Allowance © Re .150/- p.m. will be paya' 

b&e to Vice Principals and Principals of Senior Secondary School 

4d Headrnasters of Secondary School. 

The revised pay scale will be admissible subject to the 

fllowing conditions : 
- 

I) iile Senior Scale will be granted after 12 years 'to 

Primary School Teachers. Trained Graduate Teachers! 

Head Masters of Primary School and Post Graduate Teachers. 

Headmasters of Middle Schools, the Selection scale will 

be grants after 12 years service in the senior scale of 

the respective cadre. Por the Vice-Principal's Head- 

mastes of Secondary Schools, there will be Only Senior  

12 	Rs .22 00-75-2650-E13-75-2800....1 00- 
32 00-LB -1 OO-3800-LB -1 00-4 000/- 
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Senior Scale after 12 years and no Selection Scale. 

II • 	The number of posts in the Selection scale for Primary- 

School teachers, trained Graduate eachers/Headmaster 

of Primary School, Post Graduate Teachers/Headmasters of 

Middle School will be restricted to 20%  of the number 

of post in the 3enior Scale of the respectIve cadre. 

III • The Senior and Selection scale will be given a&ter scree 

ning regarding their satisfactory performance by an 

appropriate DPO. 

Iv. 	avery teacher would be required to participate in and 

in-service training programme of at least three weeks 

during before he/she cross an iB or is promoted to Senior 

Scale or Selection, Scale, i.e. once in every six years ; 

provided that where arrangements for such training canno• 

be made, the appointing authority may exempt a categorj 

of teachers for a specific period of time. 

Although for purposes of grant of Selection scale Pr imary 

School teachers and Trained Graduate Teachers will be 

required to obtain higher qualifications, they will not 

be required to Shift to an institution of higher Level. 

Appintment to the post of Principles, Vice-Principals 

and Headmasters will be made in all schools on the basip 
it  

of merit. 

4. 	The revised pay scales, teaching allowance and special 

allowance will be applicable with effect from 1.1.1986. The 

arrears of pay for the period 1.1.1986 to 31.3.1986 which will 

'1 accrue over and above the arrears of pay consequent upon the 

revision of pay scale on the reeornmendat ions of Fourth Pay - 

Commission vide Ministry of Finance Notification No. 15(1 )-L/8 



dated 1399.1986 and 229.86 will have to be deposited in 

Provident Rrnd Account. 

50 	 The above pay scale will be applicable to School 

Teacher of the categories mentioned above and to the incum-

bents of such teaching posts as are analoguous to the above 

mentioned categories of posts of teachers working in schools 

in all Union Terriories 
( except Chandigarh) including Govt. 

aided ecthool8 and organisations like Kendriya Vidyalya - 

ngthan, Central Tibetan School. 

6 • 	Amendment to the Central Civil Service (eview 

Pay)Ruies, 1986 will be issued separately by the Ministry ,  of 

Finance. 

:7 ' 	 This Issues with the concurrence of Ministry of 

Finance (Department of Expenditure vide their 0.0 No • 4183/ 

E.III/87, dated 10.8.1987. 



2. In continuation of the above, following points are made in order 
to ensure that 'there is no wrong interpretation or mis

-interpretation of 

Senior Scale 

.(e) Principal --

(t) Librarians 

Entry Scale 

2 ,000-60-2.300-7532(yj Selection Scale J 100-3,500
Rs. 

 

Senior Scale 

Rs. 1,400-401 ,600-50-2,300.. 
60-2,600 

Rs. 1.640_602,600-752,90 

2 , 200-752 800-lO0..4 000 

2 ,000400-3,5001254 500 

Rs. 6.500-200-10,500 

Ra. 7,500-250-12,000 

R.s. 5,500_1759 000 

Rs. 8,000-27513 500 

Rs. 10,000-32515203 

Iportait Government Orders 

97 
D..G. of Works (CPWD), O.M. No. DGW/MAJTf23 

dated 31-3-1999 
Acceptance of deposits much in advance from the clients, only ) 	

after ascertaining required details of the work to be carried out 

	

I 	
It has been brought to the notice of the Directorate General of 

'Works that the Executive Engineers have been accepting deposits from 
clients for carrying out certain works as. "Deposit Works" without 

any )  estimates or details leading to considerable delay between the date of 
receipt of deposits and physical commencement of work at site and 
consequent time and cost overruns as well as criticism from clients. 

it is, therefore, essential that an estimate should be sent to the cli-
ent department fully ascertaining all necessary site details, technical 
feasibility, typographical details ownership of land, etc., before accep-
tance Of any deposit by the Executive Engineer. In case any prelimi-
nary work like soil testing, site survey/contour, etc., are to be done, a 
smajl estimate can be sent to client and deposits received. Otherwise no 
deposit should be accepted without.cornpjeting the necessary formali-
ties,and obtaining written approval of the Chief Engineer concernerj. ,f( This issues with the approval 'of DG (W). 

Jssued from File No. 30/l/96/SE/CMJ if 
98' 

G.L, M.F., No. No. 
200177/97ffAj dated 20-1 -1 9 '99 

ORI Maximum amount of gratuity exempted from IT, 3. lakhs 
S.O. 287C.—In exercise of the powers conferred by sub-clause ? 	

(iii) of Clause (10) of Section 10 of the Income-ta,t Act, 1961 (43 of 
1961), the Central Government having regard to the maximum amount 
of any amjty payable to its employees, hereby specifies three laiths 
and fifty thousand rupees as the limit for the purposes of the said sub- 

	

JI) 	I' 	
clause in relation to the employees who retire or become incapacitated V 4j' 	
priorio such retirement or die on or after the 24th September, 1997 or t 	
whose employment is terminated en or after the said date. 

99 
.1.,, MHRD, Dept. of Education, Cir. Lr. No. F. 5-14197-ij-j 

dazed 7-8-1998 

Revised pay scales of School Teachers  

LwjaysnewS 
NNVR3 

The Ministry of Finance, Department of ExpendituM 
vide Notiji.. cation C-SR No. 569 (E), 

Teachers, Vice 	

dated 30-9-1997 have provided the Upgraded 
scales for Primary Teachers, Trained Graduate Teachers, Postgraduste 

-Principals and Librarj' as given in Part 'B' of the 
Notification. These upgraded pay scales are subject to the prow-
Sions/concjjtjons given in the preamble to Part 'B,: The senior scale for 
VicePrincipal/Headmaster Seconda, School and pay scale of Princi-
pals will be the replacement Scales as given in Part 'A' of the Notifica- 
tion. As per the Notification the revised scales for Teachers are as under:—. 

(a) Primary School Teacher 
Revisc 	Scale 

Enriy Scale 	R.s. 1,2O03Oz5602 
Rs. 4.5OO-12S7,00J Senior Scale 	Rs, 1.4OO-4O50-23 

60-2,600  

50_8 

Rs.

000 

5,000-150-8,000 

Selection Scle 	Rs. l,60-60-2&y752 Rs. S.SOO-175.9,CyyJ 
TrainedGraduaje Teacher/Heácimaer, Primary 

/ 	
. 

Entry Scale / Rs. 1,40040 1,600-50 7  - 

School 

300- '- 	60-2.600 Ra. 5,S00-175-9oj 

Senior Sale 	JRs. 1,640-60_2600759900 
Ra. 6,500-200-10500 

Selection ScaleIRs. 	 300-75-3 1200-  
100-3,5(x) Rs. 7.SOO-250-l2fjçyj 

(c) Posi2Jadute 	
Middle School 

Eno-; Scale 	'R.s. 1,60-0-203752 Rs. 6,500-200-10500 
Senior Scale 	Its. 2,000-602300-7532 

1. 7,500-2500 100-3,500 
Selection Scale 	Rs. 2,200752 800-l00- 	000 Rs. 8.000-275-13 500 (d) Vice 	paY eathnaster Secondary School 
Entry Scale 	Rs. 2,000-60-23007532 

100-3,500 IRs. 7 ,500-250-12000 

1. 



0• 	 ... 	 .. 
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the decisions of the Government on recommendations of the Fifth Cen-
tral Pay Commjssion:_ 

Teaching Allowance/Special Allowance.. 

In view of the recommendations of the Pay Commission as ac-
cepted by the Government,. the Teaching Allowance stands abolished 
with effect from 1-1-1996, i.e., the date of implementation of the re-
vised pay scales. Further, the Special Allowance admissible to Vice-
Principal/Headmaster, Secondary School also stands abolished with 
effect from 1-1-1996. However, the Principals will cbntinue to draw 
the Special Allowance of Rs. 150 p.m. pending decision of the Gov- 
ernment on the recommendation of the Pay Commission to enhance 
this allowance to Rs. 300 p.m. 

Residency period: 

The proposed improvement in the residency period in the entry 
and senior scale for School Teachers has been made by the Pay Com-
mission in the context of a general Assured Career Progression (ACP) 
Scheme recommended for Central Government employees. The Gov-
ernment is still examining the proposed ACP Scheme and no decision 
has been taken with regard to the improvement in residency period 
proposed for School Teachers. It is, therefore, clarified that the exist-
ing provisions for grant of senior scale and selection scale shall con-
tinue pending decision of the Government. 

Miscellaneoiic. Teacher.c: 

The revised pay structure for teachers is also applicable to the 
equivalent citegories of miscellaneous teachers to the extent of their 
existing scales of pay being replaced by revised scales of pay listed above. 

3. This iSsues with the Concurrence of Integrated Finance Division 
of this Ministry. 

100 	 . 

G.L, MHRD (Dept. of Education), Cir. Lr. No: 23-5-954 -S. I, dated 26-2-1999 
Revised pay scales of Faculty and Scientific/Design Staff, from 

1-1-1996 

I am directed to say that the matter relating to revision of pay 
scales of the faculty and scientific/design staff of Indian Institute of 
Technology (ilTs), Indian Institute of Management (liMs), Indian In-
stitute of Science (USc), Bangalore, National Institute of industrial En-
gineering (NITIE), Mumbat, Indian School of Mines (SM), Dhanbad 
and Endian Institute of Information Technology and Management (II-
ITM), Gwaljor, has been under consideration of the Government. It 
has been decided by the Government to revise the scalesof pay of the 
faculty and Scientific/Design Staff of Ills, IIMs, uSc, Bangalore, 
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12 Oct 98 

GRANT OF HIGHER/SENIQ'R/TGP/pAy SCALE 
TO TEACHBIG STAFF OF ASSAM RIFLES 

4. 	A copy of DGAR letter No.&/1 -A/874/264 dated 
21 3ept'98 is fwd herewith for into and necessary action. 

20 	 Please ack. 
Sd/- xxxxx 

( H Deoras) 
Capt 
S0(A) 

for DD (Adri) 

Copy of DGAR letter as cited above:. 

AS ABOVE 

Of late it has been obs that units/Rgs Is are Aid 
application representations of teaching staff of AR for 
granting Higher/Sr/TGT pay scale. 

In this context it is clarified that pay scale men-
tioned in part 'B ' of OCS(RP) Rules 1986 is applicable to 
teachers of all union territories (except Chandigarh ) and 
Central org like Kendriya Vidyalaya Sangihan etc are not appli-
cable to AR teacher • This has been clarified by MH. 

30 	 Higher/Sr/TT pay scale were gtd to a few teaching 
staff of AR errouneously due to wrong interpretation/jmp1eme-
tation of Govt. Notification vide part 'B' of CCS (RP)Ttu les  
1986. Necessary action is in hand to regularise such irregul-
arities departmentally, Modalities for refixation of pay as 
on 01 Jan86 and affecting recoveries will be intimated in due 
course. 

4. 	In view of the above, it is requested to instr all 
Rg lAs/Units not to Aid any application/represenaj on this 
subject. 

Sd/- x x x x x 
( B.S. Dhu].) 

Co 1. 
DD(A) 

for Dir (Adm) 

Q ?c 

) 



Prom : Sri 13huWaneshviar Sinc,h 
B.Lib sc 

Hindi Teacher 
18 A:sm Rifles 
dO 99 APO 

To 	The Director General 
S.:. 	 M3Sam Rifles 

Shillona - 793011 

FIXATION 1.iT PW dTL' 

Sir, 

1. 	Ref to ry application datrc3 24.17.9, on the subject. 
Reply still nwalt&l is such this is another one. 

2* 	That sir, 	as trwing the 4th Central pay 3caie of 
Part 'P' V "Techirgtaff' of page No 81 0 pra 2, but my 
prcSent iay scale is qivn of general ctegory. My pay 
sclo of the 5th Central nay scale could have been fixed of 
pa 	t3', "Teaching ttaff" vido page No 31, para 55-259(b). 
According to this quoted para eta, scale of nay atentry 
level for trained graduate teachers, who are born for 
to4ay's educt.ton Is 's. 5500/- to;. 9000/- ( pioto copy 

ur already sent), thoih 1 am to coiiplete 24 years Of service 
in the same post. 

3. 	I, therefore, fervently re4ueat  your honour to 
refix my t1y acale at the ear tist on R;, 5500/- to R3. 9000/ 
and oblige. 

Youra faithfully, 

Dated : 	Mar 2000 	 ( Bhuwaneshwar Singh ). 
• 	 . 	 . 	 S 	 Hind! Teacher 

A)' 	 .., 	 . 

S 	

S 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GtJYAHATI BENCH. 

Orgirial Vlication NO. 13 of 1999. 

Date of order i This the 15th Day.  of December.2000. 

-Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman. 

The Hon'ble Mr M.P.Singh, Administrative Member. 

Shri Shebnath Jha Kurnar 
Son of late Kaushiki Nath Jha 

: 25 .Assarn Rif1es C/o 99 APO. 
Sanshak, Diet. Ukhrül,. 
ManipUr. 	 ' 	 . . . Applicant 

By Advocate Sri M.Chanda. 

0 ' 	 -Versus - 	 0 

Union of India 
• 	 .' 	. -.-through the Secretary to the Govt., 

• 	' 	 - 	•: of India, Ministry of Home Affairs. 
New Peihi. 	 0 	

0 0 

The.Director General.of Assam Rifles, 
Shillong-793011. 

F • 	:,/, 	. 	' 	:\ 3 • The Commandant, 	
0 	

0• 

	

0 	

• 25 Assam Rifles, 	0 	 0 

do 99 APO 	 • . • Respondents. 

Advocate Sri A.Deb ROy, Sr.C.G.S.C. 

1 71  

0 	 0 

0 	 CHOWDHURY J. (V.C) 	• 	
0 

This application under Section 19 of the Adininis-

trative Tribunals Act 1985 has arisen and directed against 
00 	 0 

• ' 	 the' order communicated under letter No.Vol.12012/56/98-A/ 

0791 dated 12.10.98 thereby bringing down the pay scale 

of Rs.5500-9000/- to Rs.5000-8000/- and recovery of the 

	

ç 	
amount already paid. The applicant is working as a Hindi 

• 	.•. 	
Techer in the Assain Rifles and presently posted at 25 

Assarn Rifles, Sansa in the district of ijkhrul, Manipur. 

In the year 1986 Government of India revised the pay 

	

- 	- 	scales of the Central Government employees on the recommen- $ - 
0 

0 ; 	• 	 dation of the 4th Central Pay Comnmj.ssion by a Notification 

•:.1 	 • ' 	 - 	 - 	 • 

• 	 contd..2 



dated 13.9.86. The 'overnment of India approved the new 

pay. Scales of Group B,. C and D employees. In pursuance 

thereof the applicant was placed in the revised scale 

of Rs. 1200-2040/-. The respondents by order dated 26.8.8 

raised the scale of the applicant, a permanent Hindi 

Tacher attached to Directorate General Assajn Rifles tos 

1480+ 20pp per month with effect from 1.12.86in the 

• 	s9ale of Rs . 140040 1 600...50...2300..Es...60_2600/... with date 

of next increment on 1.3.87 in view of the fact that the 

• 	applicant passed the S.Ed examination. After working out 
L.J.,, ------- - . 	 -  
ii pay was ti.xe accordingly. The 5th Central 

Pay Comjnjssj.on recommended for further revision of pay 

scales of the Central Government employees and as per 

rcommendatjcn the scale of pay of Rs.1400-2600/_ was 

'évised to Rs.5500-9000/_. The applicant has stated that 
" 

	~Vrle 
 

revised scale was extended to him with effect from 

J11.1996. The applicant was drawing his salary in the 

•''' 	->-: 
.• 	 , 

/appropriate revised scale of Rs.5500_9000/_, but his salary 
 

e 

wai reduced with effect from 1.10.98 by an oral order 

• isued by the Commandant, 25 Assam Rifles and he'as 

• gIven a'lower scale of Rs.5000-8000/_, which is the corres- 

ponding pre-revi.sed scale of Rs 1400-2600/- for senior 

sale of Primary. School Teachers. The applicant being 

'agrieved with the reduction of pay submitted a represen- 

tion . dated 11.8.98 and the same was rejected by the 

rdspondents on 24.8.98. The respondents i.n!.its communication 

• rne'ntjoned that a clarification was sought from the unit 

the DGAR whether scales approved in Part B First 

1' hedule of Revised Pay Rule 1997 are applicable to AR 

teaching staff vide theix: Signal No. A 1946 dated 29798 

and the DOAR was intimated vide Signal No. A 2488 dated 

contd..3 

0  

7 	 H 

II 

'i 



5.8.98 that those scales were not applicable. Hence the 

Part ii Order NO. AR/25AR/CiV/01/98 dated 22.1.98 by which 

enhanOédSale given was cancelled. The applicant not being 

satisied preferred a representation for redressal of his 

.grievánCeS. According to the applicant that representation 

I 
I 	 also riot responded but the respondents passed a general •order 

- on 21.9.98 which was communicated to the applicant by letter.  

No VI 12012/56/98-A/0791 . dated 12.10.98. which is the 

subject matter of this proceeding. The full text of the 

aforesaid communication is reproduced below 

"1 • Of late it has been obs that units/ 
Rgs HOS are fwd appliCatiO represetatiOflS 
of teaching staff of AR for graxit±ng 
Higher/Sr/TGT pay scale. 

• 	., 	 2, In this context it is clarified that 
pay scale mentioned in part 'B' of CCS(RP) 
Rules 1986 is applicable to teachers of 
all union territories (except Chandigarh) 
and Central Org like Kendriya Vidyalaya 

•// 	..Z, 	 Sangathan etc.. are not applicable to AR 

' 	 teachers. This has been clarified by MHA. 

Higher/Sr/TGT pay scale were gtd to a 
few teaching staff of AR erroneously due 
to wrong interpretatiOfl/2.mplementation of 
Govt.NotificatiOfl vide part 'B' of CCS(RP) 
Rules 1986. Necessary action in inhand 
to regularise such irregularities depart-
mentally. Modalities for reixatiOfl of pay 
as on 01 Jan 86 and affecting recoveries 

• will be intimated in due course. 

In view of the above, it is requested 
to instr all Rg Hqs/UnitS not to fwd.any 
application/rePresentation on this subject.'4  

By the aforesaid cominuniCatiofl it was indicated that pay 

• 	scale mentioned in part 'B' of CCS(RP) Rules 1986 is 

	

• 	 applicable -to teachers of all Union Territories (except 

Chaidigarh) and Central organisati.Ofl like Kendriya Vidya-

laya Sangathan etc. were not applicable to the Assam Rifles 

Teachers as was clarified by the Ministry of Home Affairs. 

Higher/Sefl10r/Trair5d Graduate Teachers of the Assam Rifles 

were granted the same payscäle erroneously and accordingly 

t,-m- aut1horities are instructed to regular .iSe the irregularities 

contd..3 
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• 	 -4.- 

departmentally by affecting recoveries in due course. The 

applicant being aggrieved., moved this Tribunal by filing 

thia'application challenging the legality of the 'aforementioned 

	

• 	order. 

2. 1 	
The respondents contested the aplication 'adfile 

written statement by denying and disputing the claim of the 

applicant. The respondents in their written statement reitera-

ted the grounds mentioned above and stated that revised pay 

	

• 	was granted to the applicant and his pay was fixed in the 

scale of Rs. 5000-150-8000/- corresponding to old scale of 

Rs.1400_2600/_ as per revised pay Rules 1997. IPS was prepared 

accordingly on 17.10.97 and forwarded to the countant 

Gerieral. Manipur to 	 approval. The AG Manipur 

returned,the IPS after doing the needful with advise to draw 

and.disburse the revised pay subject to further check by 

ri"Uaudjt department. Necessary part 11 order to this effect 

Wslso published on 29.10.97. Subsequently in 1998 the 
.... . 	 . 	 S  

sj1b4dinate unit erroneously refied the pay of theapplicant 
- 

4nj4i.gher scale which was also later on cancelled after 
• 0 	 cS/ 	4 ...... .' 	.. 

. ,. •. 	 . 

ining clarifications from Respondent No.2. The order dated 

• 	21.9.98 was issued as number of representations were received 

with reard to the scale of revised pay. It was also stated 
10_ ... 	 ., 	 . 

that the scale of pay of s. 5500-9000/- was not applicable 

'to the.'.applicant as the corresponding scale of Rs. 1400-2600/- 

was enhanced to Rs. .5000-8000'. It was also stated that.the 
0 	 ,, 	 • 	 ,.•• 	 . 

appiic ant was granted' higher scale ónsidering his qualification 

in the prerevised scale. 

• 0 
 3 	We have heard Mr M.Chanda, learned counsel for the 

applicant and Mr A.Deb Roy,learned Sr.C.G.S.0 at some length. 

• 	Mr Chanda submitted that as per the decision of the Central 

Government all the Teachers under the Assam Rifles including 

'o.+•,•':L• 	

• 0 	 • 

• 	 . 	 contd.. 5 
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the primary Teachers, Trained Graduate Teachers etc. as 

• 	
mentioned in Part 'B' of the Notification subject to the 

provisiOns/cOnditions. given in the preamble to: Part 'B' are 

entiti.ed for the scale. The recommendations also shows as 

such. The clarifications issued by the Ministry of Human 

ResurCe Development was not placed before us. We find it 

difficult to accept the Submissions of A.Deb Roy for distin-

uisliing the applicant from the other Teachers. The Government 

directions including the pay Commission recomfnendati9fl8 are 

applicable to all the Central Government employees including 

• 	 the: AsSani Rifles Teachers. The Pay Commission recomend%' 

to th5 extent was accepted by the Central Gernmeflt. Therefore, 

we find no discernable reasons for excluding the Teachers qf 

Rifles from the benefit of the revised scale.ini 

\ )tiabsenCe of any cogent ground. NO materials so far produced 

1
begore us for excluding the benefit to such class of Teachers 

from the policy decision of giving higher pay scale to such 

teachers. The decision relied on by Mr Chanda in this context 

in UniOn of India & ors. Vs. Bijoylal Chosh & Ors. reported 

• 	in (1998) 3 SCC 362 is also lends support the view we 
have  

reached. In these circumstances, the impugned order 
NO. I14014/ 

1/98-A/998 dated 24.8.1998 (AnnexUre-3) issued by the 25 Assan. 

Rifles as well as DGAR letter No.A/1_A/87/P/264 dated 21.9.98 

ommuniCatë vide Annexure-4 letter are set aside and quashed 

and the respondents are directed to give effect to the applicant 

tthe consequential benefit and fit him in the scale of pay of 

H •  • 	
. 5500-9000/- with other consequential benefits. 

The application is accordingly allowed to the extent 
vp- 

goo There shall however, be no order asto costs. 

c\k3 	 .sd/ VICE CHAIRMAN 

• I. 	

Sd/MEMBER (Adm) 

S I 


